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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL , JAIPUR BENCH, JAIPUR.

Date of Order: 07,092.2000
OA 517/96

1. Munshi Lal s/o Shri Gafoor.Khan aged around 36 years
- resident of Kumher Gate, Idgah Colony, Bharatpur.
working as Tea Maker in the office of Telecom District
Z?ﬁmanager, Telecom District, Bharatpur.

2. Rajuddin S/o Shri Gafoor Khan aged around 34 years,
resident of Kumher Gate, Idgah Colony, Bharatpur,
working as Tea Maker in the office of Telecom Dlstrlct
Aanager, Telecom District, Bharatpur.

;;.. Applicants.
Versus . i

1. Union of India throdgh Secretary, Ministry of Tele-
comaunications, Govt. of India, Sanchar Bhawan,
New 'Delhi, o ‘

2. Cchief General Manager, Telecommunications, Rajasthan
Circle, Sardar Patel Marg, Jaipur.

3., The Telecom District Manager, Telecom District,
‘ Bharatpur.

ses e Respondents.

Mr. P.P, Mathur, Proxy Counsel for .
Mr. R.N. Mathur, Counsel for the app11Cdnt.

.-Mr. V.S, Gurjar, Counsel for the respondents..

ORAM ' .

Hon'ble Mr. S.K, Agarwal, Member (Judicial)

/ '
ORDER

In this Original Application filed under Section 19,0f
the Administrative Tribunal's Act, applicant makes a prayer to
quash and set aside order dated 11.9.1996 and to direct the

respondent to treat the applicants &s Government employees,
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g,

2. on thé perusai of the‘caée file, it appears that respon-
dents through theif counsei has fiied'MA no. 241/97.in which

prayer was made to take on record the order dated 2.6.97.

3. In view of order dated 2.§§27, the services of the
persons mentioned in‘tﬁé'ordép including the applicants have
been regularised and the benefit has‘been allowed in their

favour as per terms & conditions of order dated 2.6.97.

4, .Therefore, in view of order passed on 2.6.97 by Department
of Telecommunication, Office of the T.D.M. Bharatpur, this OA
has become infructuous as the applicants have been given the

relief sought for. ’f | ‘ o \

5., I, therefore, dispose of this OA as having become infruc-
' e .
tuous with no order as to costs.

o Member (J)



